State vs. Sanjay Singh (J/C)

FIR No. 7572020

PS: Mundka

Earlier all the matters were adjournced en-bloc pursuant to the directions

passed by the Hon’ble High Court of Delhi from time to time amid lock-down.

Now, vide office order no. 26/DHC2020 dated 30.07.2020, District Courts

have been directed to take up all the eases listed before them through
videoconferencing except the eases wherein evidence is to be recorded.

11.08.2020

Present: Learned APP for the State through V/C
Accused not produced from jail

Court is convened through V/C from residence office.

Naib Court has filed the c-challan along with # value certificate. It be taken on
record.

Put up the matter on 18.08.2020 for consideration.

Jail Superintend is directed to s [0 to also join the proceedings through V/C on the

next date of hearing. t/’f'

(Babita Puniya)
MM-06, West District
THC, Delhi/11.08.2020
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State vs, Sajid @ Pappu

FIR No. 2092019
PS: Mundka

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Dellii from time to time amid leck-down,
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
huve been directed to take up all the cases listed before then through
videoconferencing except the enses wherein evidence is to be recorded.

11.08.2020

Present: Learned APP for the State through V/C
Accused is stated to be on court bail

Court is convened through V/C from residence office.
Put up the matter on 18.08.2020 for consideration.
10 to also join the proceedings through V/C on the next date of hearing.

10 to also explain in writing as to why the charge-sheet was filed before the
learned Duty MM and what was the urgency particularly when the accused is on
police bail. Explanation be forwarded by the SHO concerned.

.-""-.-J
(Babita Puniya)
MM-06, West District
THC, Delhi/| 1.08.2020
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State vs. Ashish Sharma

FIR No. 28972020
PS: Mundka

Earlier all the matters were adjourned en-bloc pursuant (o the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

11.08.2020

Present: Learned APP for the State through V/C
Accused is stated to be on court bail

Court is convened through V/C from residence office.
Put up the matter on 18.08.2020 for consideration.
1O to also join the proceedings through V/C on the next date of hearing.

[O 1o also explain in writing as to why the charge-sheet was filed before the
learned Duty MM and what was the urgency particularly when the accused is on
court bail. Explanation be forwarded by the SHO concerned. f

(Babita Puniva)
MM-06, West District
THC, Delhi/11.08.2020
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E-FIR No. 42820
P'S: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon"ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts

have been directed to take up all the case

videoconferencing except the ¢

11.08.2020 a1 04:45 p.m.

Present: Learned APP for the State through V/C
Accused not produced from jail

s listed before them through

ases wherein evidence is to be recorded,

Court is convened through V/C from residence office. |

Put up on 18.08.2020 for purpose fixed.

el

(Babita Puniya)
MM-06, West District
THC, Delhi/11.08.2020
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e-FIR No. 37519/19
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions

passed by the Hon'ble Iligh Court of Delhi from time

to time amid lock-down,

Now, vide office order no. 26/DITCI2020 dated 30,07.2020, District Counrls

have been dirceted to take up all the

wses listed before them through

videoconferencing except the cases wherein evidenee is to be recorded,

11.08.2020 at 04:33 p.m.

Present: Learned APP for the State through V/C
Accused persons not produced from J/C

Court is convened through V/C from residence office.

Put up on 18.08.2020 for purpose fixed.

t

S

(Babita "uniya)
MM-06, West District

THC, Delhi/11.08.2020
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Stare vs. Neeraj (J/C)

FIR No. 315720
PS: Mundka

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now. vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the eases wherein evidence is to be recorded.

11.08.2020

Present: Leamed APP for the State through V/IC
Accused persons are stated to be in J/C

Court is convened through V/C from residence office.
Put up the matter on 18.08.2020 for consideration.
10 1o also join the proceedings through V/C on the next date of hearing.

Jail Superintendent is also directed to produce the accused persons through V/C on
the next date of hearing.

(Babita Puniya)
NMM-06, West District
THC, Delhi/11.08.2020

qatar §i=dl
Ms EAEITA PUNIYA
IR TR -
Matropa! -tJrT‘ Magistrate-0o
o= ofEs, 5 4 W TLs
Wz Dty Rorrm Sl 288

Year ® ray

Tig b meme



State vs. Molid, Wasim (J/C)

FIR No. 08/20
PS: Mundka

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Honble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 26/DHC2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the eases wherein evidence is 1o be recorded.

11.08.2020

Present: Learned APP for the State through V/C
Accused is stated to be in J/C

Court is convened through V/C from residence office.
Put up the matter on 18.08.2020 for consideration.
10 1o also join the proceedings through V/C on the next date of hearing.

Jail Superintendent is also directed to produce the accused through V/C on the next
date of hearing.

-

(Babita Puniya)
MM-06, West District
THC, Delhi/11.08.2020
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State v, Ranjit @ Ganja

FIR No. 593/2018
PS: Mundka

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the eases listed before them through
videoconferencing except the cases wherein evidence is to be recorded,

11.08.2020

Present: Learned APP for the State through V/C
Accused is stated to be on court bail

Court is convened through V/C from residence office.
Put up the matter on 18.08.2020 for consideration,
10 to also join the proceedings through V/C on the next date of hearing.

10 to also explain in writing as to why the charge-sheet was filed before the
learned Duty MM and what was the urgency particularly when the accused is on
court bail. Explanation be forwarded by the SHO concerned,

(Babita Py {Ii}’ﬂ} :
MM-06, West District”
THC, Delhi/11.08.2020
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FIR No. 90/20
I’S: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon ble High Court of Delhi from time to time samid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the eases wherein evidence is to be recorded,

11.08.2020 at 04:33 p.m.

Present: Learned APP for the State through V/C
Accused not produced from jail

Court is convened through V/C from residence office. @/ _

Put up on 18.08.2020 for purpose fixed.
(Babita Puniya)

MM-06, West District
THC, Delhi/11.08.2020
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State vs. Harish

FIR No. 356/2019
PS: Mundba

Earlier ull the matters were adjourned en-bloe pursuant to the dircetions
passed by the Honble High Court of Delli from time to time amid lock-down,
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

11.08.2020

Present: Learned APP for the State through V/C
Accused not produced from Rohing Jail

Court is convened through V/C from residence office.

Jail Supenintendent is directed to produce the nccused on nest date of hearing
through V/C on the next date of hearing, |

PPut up on the 18,08,2020 for further proceedings. fﬂ
!

{H:tﬁim I_'Litii}'n]
MNM-06, West District
THC, Delhi/11,08.2020
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FIR No. 475/2018
IPS: Hari Nagar

Earlier all the mafters were adjourned cn-bloc pursuant to the directions
assed by the Hon'ble High Court of Delhi from time o time amid lock-dlown,
Now, vide office order no. 16/DHC2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be recorded.

11.08.2020 at 04:57 p.m.

Present: Learned APP for the State through VIC
None for the accused

Court is convened through V/C from residence office. Q_/
i
o

Put up on 08.12.2020 for purposc fixed.
(Babita Puniya)

MM-06, West District
THC, Delhi/11.08.2020
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Sarita Dhiman vx. Joginder Kumar

PS: MHari Nagar

Farlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Han'ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 200DHC72020 dated 300072020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

11082020

Present: Leamed counsel for the complainant through V/C

None for the 10
Court is convened through V/C from residence office.
Put up on 2608 2020 through V/C for arguments on the application filed under

section 156(0) Cr.PP.C

10 to also join the proceedings through V/C on the next date of heaning {

(Babita Puniya)
MM-06, West Distnct
THC, Delhi' | 1 0R 2020
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Anupam Mishra vs, Dinesh Gupta
PS: Hari Nagar
U/sec. 156(3) Cr.p.C.

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

¥

19.08.2020

Present: Shri Vishal Arun Mishra, learned counsel for the complainant through
VIC

Court is convened through V/C from residence office.
Reply filed. Copy supplied.

Put up on 28.09.2020 through V/C for arguments on the application filed under
section 156 (3) Cr.P.C.

10 to also join the proceedings on the next date of hearing.

(Babita Puniya)
MM-06, West District
THC, Delhi/11.08.2020
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Item No. |

Harish Sharma vs. Kamla Sharma

CC No. 31182017
I’S: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now. vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

11.08.2020
Present: None
Court is convened through V/C from residence office.

File perused. Perusal of the file reveals that on the last date of hearing, learned
counsel for the complainant had filed an application for recalling the order dated
16.10.2019, however, today, none has joined the proceedings on behalf of the
complainant. In view of the same, matter stands adjourned for 08.12.2020.

'é):.ql/
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State vs. Arjun Singh

FIR No. 128/20
PS: Har Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 26/DHC2020 dated 30.07.2020, District Courts
have been directed to take up all the eases listed before them through
videoconferencing except the cases whercin evidence is to be recorded.

11.08.2020 at 04:33 p.m.

Present: Learned APP for the State through V/C
Accused not produced from jail

Court is convened through V/C from residence office.
Put up on 25.08.2020 for purpose fixed.

10 to join the proceedings on next date of hearing.
(Babita Puniya)
MM-06, West District
THC, Delhi/11.08.2020
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Item 2
State vs, Dharamveer

IR No. 531/2014
I’S: Mundka

Earlier all the matters were adjourned en-bloc purstiant to the directions passed by
the Hon'ble High Court of Delhi from time to time amid lock-down. Now, vide
office order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconlerencing
excepl the cases wherein evidence is to be recorded.

11.08.2020
Present: Learned APP for the State through V/C
None for the accused
Court is convened through V/C from residence office,
File perused. Perusal of the file reveals that matter is at the stage of recording the

statement of process server. However, summons to P/S could not be issued due to
lock-down.

Put up on 08.12.2020 for recording the statement of process serverffurther
proceedings.

(Babita ?!uni'j'flﬁ
MM-06, West District

THC, Delhi/1],08.2020
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State vs. Dalip Singh

FIR No. 90/2013
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid leck-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, Distriet Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded,

11.08.2020
Present: Learned APP for the State throuph V/C
None for accused

Court is convened through V/C (CISCO WEBEX) from residence office.
File perused. Process not received back, Be awaited.

Let fresh process be issued in terms of previous order for 17.08.2020. SHO
concerned is nlso directed to verify the address of the accused and submit the
report on the next date of hearing,.

(Babita Muniya)
MM-06\West District
THC, Delhi/11.08.2020
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State vs. Rahul Khan
FFIR No. 7372020
P’S: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DIC/2020 dated 30.07.2020, District Courts
have been directed to take wp all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.,

11.08.2020 at 04:33 p.m.

Present: Leamned APP for the State through V/C
Accused not produced from jail

Court is convened through V/C from residence office.
Jail Superintendent is directed to produce the accused on next date of hearing.

Put up on 18.08.2020 for purpose fixed. er P &
(Babita Puniva)
MM.-006, West District
THC, Delhi/11.08.2020
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FIR No. 073/2020
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now. vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidenee is to be recorded,

11.08.2020
Present: Leamned APP for the State through V/C
Accused not produced from J/C

Court is convened through V/C from residence office.
File perused.

Let notice be issued to the Jail Superintendent to produce the accused on
17.08.2020 through V/C.

Put up on 17.08.2020 for further proceedings. 4

(Babita Puniya)
MM-06, West District
THC, Delhi/11.08.2020
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State vs. Vinay & Arjun
FIR No. 037519/19
PS: Hari Nagar
Ufsec. 411 1PC

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases whercin evidence is to be recorded.

11.08.2020

Present: Learned APP for the State through V/C
Accused persons not produced from J/C

Court is convened through V/C from residence office.

File perused. Perusal of the file reveals that vide last order, Ahlmad was directed to
issue process to the complainant, 10 and Jail Superintendent; however, from the
perusal of the file it is not clear as to when he had issued the process. Therefore, he
is directed to state in writing the date when he had sent the process.

Put up on 17.08.2020 for purpose fixed. F

(Babita Pusiiva)
MM-06. West District
THC, Delhi/11.08.2020
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Stare vs. Tariy Tyugi

FIR No, 326/2020
PPS: Hari Nagar

Eurlier all the matters were adjourned en-bloe pursuant (o the dircetions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 26/DIC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the enses wherein evidence is to be recorded.

ILOS.2020 0t 04:33 pam.

Present: Learned APP for the State through VIC
Accused is stated 10 be court bail

Court is convened through V/C from residence office.

Process not issued by the Ahlmad, He is directed 1o file an explanation in writing
on the next date of hearing.

Put up on 25.08.2020 for purpose fixed. &_/
(Babita Puniya)
MM-06, West District
THC, Delli/11.08.2020
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Item No. 3
State vs. Vipin @ Arun & Ors

FIR No. 5871/2017
PS: Mundka

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon’ble High Court of Delhi from time to time amid lock-down. Now, vide
office order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing
except the cases wherein evidence is to be recorded.

11.08.2020
Present: Learned APP for the State through V/C
None for the accused persons

Court is convened through V/C from residence office.

Perusal of the file reveals that two of the accused persons are running absent and
appropriate proceedings have been initiated against them as per law. In view pf the
same, put up the matter on 08.12.2020 for purpose fixed.

(Babita lfuniya) .
MM-006, West District >
THC, Delhi/11/08.2020°

adra

Ms. BABITA PUNIYA
HETR ZU3TRI0 arda-08
Metropolitam Magistrats-00

foren oftem, 997 9 365, 5dw 73
Vst District Foom No, 285, Tha Pl
Gicil o el et Il e
Tie Hazar Caurte, Db



[tem No. 4
State vs. Rohit

FIR No. 162/2016
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Delhi from time to time amid lock-down. Now, vide
office order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing
except the cases wherein evidence is to be recorded.

11.08.2020
Present: Learned APP for the State through V/C
None for the accused
Court is convened through V/C from residence office.

File perused. Perusal of the file reveals that vide last order, NBWs were directed 1o
be issued against the accused, however, the same could not be issued due to lock
down.

Put up on 08.12.2020 for purpose fixed.
(Babita MM

MM-06, West District
THC, Delhi/11.08.2020
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CC No. 103872019
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon ble High Court of Dethi from time to time amid lock-down.,
Now, vide office order noo 26 DHC 2020 dated 30072020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

11.082020
Present: None.

Court is convened through V/C from residence office.

Put up on 08.12.2020 for purpose fixed. L/"'

(Babita Puniva)
MM-06, West District
THC, Delhi/11.08.2020
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CT No. 9895/2016
PS: Hari Nagar

Earlier all the matters were adjourncd en-bloc pursuant to the directions
passed by the Hon’ble High Court of Dellii from time to time amid lock-down.
Now, vide office order no. 26/DIIC/2020 dated 30.07.2020, District Courts

have been directed to take up all the cases listed before them through
videoconferencing except the cases whercein evidence is to be recorded,

11.08.2020

Present: None.

Court is convened through V/C from residence office.

Put up on 08.12.2020 for purpose fixed. L/

(Babita Puniya)
MM-06, West District
THC, Delhi/11.08.2020
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FIR No. 94/2019
I*S: Mundka

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon’ble Iigh Court of Delhi from time to time amid lock-down,
Now. vide office order no. 26/DIC/2020 dated 30.07.2020, District Courts
have been direeted to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

11.08.2020

Present: Learned APP for the State through V/C
None for the accused

Court is convened through V/C from residence office.

File perused. Perusal of the file reveals that matter is at the stage of PL.
Accordingly, matter stands adjourned in view of the above mentioned office order
issued by the Hon'ble High Count of Delhi.

Put up on 08.12.2020 for RPE.

(Babita (.’_L_l_ﬂijra} '
MM-06, West District
THC, Delhi/11.08.2020
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CC No. 4163/2019
’S: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the eases wherein evidence is to he recorded.

11.08.2020
Present: None for the complainant
Courtis convened through V/C from residence office.

FFile perused. Perusal of the file reveals that matter is at the stage of PSE.
Accordingly, matter stands adjourned in view of the above mentioned office order
issued by the Hon'ble High Court of Delhi.

Put up on 08.12.2020 for PSE. &/

(Babita Puniya)
MM-06, West District
THC, Delhi/11.08.2020
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CC No. 524/112015
PS: Mundka

FEarlier all the matters were adjourned cn-bloe pursuant to the directions
passed by the Iton'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC2020 dated 3(0.07.2020, District Courls
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

11.08.2020

Present: None.

Court is convened through V/C from residence office.

File perused.

Put up on 08.12.2020 for further proceedings.
(Babita Puniya)

MM-06, West District

THC, Delhi/l H.US.E{}ZU

adamal QiAdl

Ms, BABITA PUNTYA
WETTR gy e AUTA-0f

Metropalitam Magistrate-05 t

-

fyn aitam, T 358 gh=
Vipsh Drsinict fnom Mo 385 T
Ty Tl THIUTH Teh

i . = i

.



Lovekesh vs Rajesh Sakuja
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconflerencing except the cases wherein evidence is to be recorded.

11.08.2020 at 03:35 p.m.
Present: None.
Court is convened through V/C from residence office.

File perused. Perusal of the file reveals that matter is listed for arguments on the

application filed under section 156(3) Cr.P.C., however, none has joined the

proceedings o behalf of the complainant. Therefore, matter stands adjourned for
08.12.2020.

(Babita Buniva)

MM-06, West District

THC, Delhi/11.08.2020
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State vs. Sumit Giri

FIR No. 28/20
PS: Har Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Tlon’ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/D11C/2020 dated 30.07.2020, District Courts
have been direeted to take up all the cases listed before them through
vidcoconferencing except the eases wherein evidence is to be recorded.

11.08.2020 at 04:33 p.m.

Present: Learned APP for the State through V/C
Accused not produced from jail

Court is convened through V/C from residence office.

Put up on 18.08.2020 for purpose fixed. QH‘ -
(BabitrPuniya)

MM-06, West District
THC, Delhi/11.08.2020
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FIR No, 67/2020
PS: Mundfka

Earlier all the matters were adjourned en-bloe pussuant to the directions
passed by the Hon ble High Court of Delli from time to time amid lock-town.
Now, vide office order no. 26/D1IC/2020 dated 30.07.2020, District Courts
have been directed to tuke up ull the cases listed before them through
videoconferencing except the cases wherein evidence is to he recorded.

11.08.2020 at 03:39 p.m.

Present: Learned APP for the State through V/IC
Accused not produced from Rohini jail

Court is convened through V/C from residence office.
File perused.
Put up on 25.08.2020 for further proceedings,

Juil Superintendent is directed to produce the accused through V/C on the next date
of hearing,.

{i?‘,pahiJ1 Puniya)
MM-06, Wesl District
THC, Delhif11.08,2020
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e-FIR No. 4556720
PS: Hari Nagar

Farlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now, vide office onder no, 26 DHCZ020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

LLOS 2020 at 04:3] pm.

Present: Leamad APP for the State through V/C
Accusad not produced from jail

Court s convened through V/C from residence office. ’\
(Babita Puniyva)

MM-06, West District
THC, Delht/11.08.2020

Put up on 18.08.2020 for purpose fixed.
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Item No. 6
Dilip Giri vs. Naveen Kumar
PS: Mundka
CC No. 1772/2019

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon’ble High Court of Delhi from time to time amid lock-down. Now, vide
office order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videcaconferencing
except the cases wherein evidence is to be recorded.

11.08.2020
Present: None for the complainant

Constable Amit, Naib Court, PS Mundka through V/C
Court is convened through V/C from residence office.

ATR filed. Put up on 08.12.2020 for arguments on the application filed, under
section 156(3) Cr.P.C. )

(Babita Puniya)
MM-06, West District
THC, Delhi/11.08.2020
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Item No. 8
State vs. Sonu

FIR No. 966/2019
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Delhi from time to time amid lock-down. Now, vide
office order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed 1o take up all the cases listed before them through videoconferencing
except the cases wherein evidence is to be recorded.

11.08.2020

Present: Learned APP for the State through V/C
10 through V/C
Mpr. Stmit Gaba, leamed counsel for the accused through V/C

Heard. File perused.
Put up the matter on 08.12.2020 for further proceedings.

Learmned counsel for the accused is directed 1o ensure the presence of accused on
the next date of hearing.

Court notice be also issued to the owner of stelen property, complainant and 10 for
next date of hearing.

(Babity Puniya)
MM-06, West-District
THC, Delhi/1 1.08.2020
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IFIIR No., 3452019
I'S: Munddka

Earlier all the matters were adjourned en-bloe pursunnt to the directions
passed by the Honble Righ Court of Delli feom time to time amid lock-down,
Now, vide office order no. 260DHC2020 duted 30072020, District Courts
have been direeted to take up all the cases listed before them through
videoconfereneing exeept the eases wherein evidence is (o be recorded,

11.08.2020 at 03:41 pan.

Present: Leamed APP for the State through V/C
Accused Upender not produced from Rohini jail
Accused Anand is stated 1o be on court bail

Court is convened through V/C from residence office.
File perused.
Put up on 25.08.2020 for further proceedings,

Jail Superintendent is directed to produce the accused through V/C on the next date
of hearing. |

(Babita Puniya)
MM-06, West District
THC, Delhi/11.08.2020
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Item No. 9
State vs. Parmjeet Singh

Ulsee. 407/2019
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Delhi from time to time amid lock-down. Now, vide
office order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing
except the cases wherein evidence is 1o be recorded.

11.08.2020

Present: Learned APP for the State through V/C
None for the accused

Court is convened through V/C (CISCO WEBEX) from residence office.
Heard. File perused.

Perusal of the file reveals that vide last order, summeons were directed to be issued
to the accused, however, the same could not be issued due to lock-down.

Put up the matter on 08,12.2020 for purpose fixed.

-

(Babita Puniya)
MM-006, West District
THC, Delhi/11.08.2020
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Item No., 10
Kashmir Singlt vs. Mahesh Kumar

PS: Hari Nagar

CC No, 1884/2020

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Delhi from time to time amid lock-down. Now, vide
office order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing
except the cases wherein evidence is to be recorded.

11.08.2020

Present: None for the complainant
Naib Court, PS Hari Nagar through V/C

Court is convened through V/C (CISCO WEBEX) from residence office.

ATR could not be filed as copy of the complaint was not supplied to the Naib
Court,

Put up on 08.12.2020 for further proceedings.

(Babita P'uniya)
MM-006, West District
THC, Delhi/11.08.2020
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Item No. 11
State vs. Surender Dang

FIR No. 617/2003
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Delhi from time to time amid lock-down. Now, vide
office order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing
except the cases wherein evidence is to be recorded.

11.08.2020
Present: Learned APP for the State through V/C
None for the accused

Court is convened through V/C from residence office.

Perused.

Since the matter pertains to the year 2003, put up on 28.09.2020 for further
proceedings.

(Babita Puniya)
MM-06, West District
THC, Delhi/11.08.2020
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Item No. 12

State vs. Sanjeev Yadav erc

FIR No. 71/2007
'S: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon’ble High Court of Delhi from time to time amid lock-down. Now, vide
office order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing
except the cases wherein evidence is to be recorded.

11.08.2020

Present: Learned APP for the State through V/C

Shri Dev Rishi, learned counsel for the accused thorough V/C for accused
S. S. Dagar

None for accused Sanjeev Yadav

It is stated by the learned counsel for the accused S. S. Dagar that he has not
received the copy of challan.

Heard.

10 is directed to supply the copy of charge-sheet to the accused namely S. S

Dagar. L
Put up on 08.12.2020 for SOD/arguments on the point of charge. i

(Babita Puniya)
MM-06, West Distict
THC, Dz I}i'Li,FUS.ZDEU
et TLY Ul U B
Ms BABITA PUNIYA
AT ToenoTn e
Metropoitam Magisticts-06
fr gms T 3 xe lI e
v Desoxt Room ho 355 Thd Fior
o Bt et T MR

T a Hpzan Tty Mely




FIR No. 101/2020
PS: Mundka

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded,

11.08.2020

Present: Learned APP for the State through V/C

Dharmender s/o Shri Mahesh produced from Jail No. 3 through V/C
Romil not produced from J/C

Court is convened through V/C from residence office.
Heard. File perused.
Let 10 be summoned for next date of hearing,

Jail Superintendent is also directed to produce accused Romil on the next date of
hearing.

Put up on 25.08.2020 through V/C for further procecdings,

(Babita Puniya)
MM-06, West District
THC, Delhi/11.08.2020
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Item No. 12
State vs. Sanjeev Yadav eic

FIR No. 71/2007
PS: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Delhi from time to time amid lock-down. Now, vide
office order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing
except the cases wherein evidence is to be recorded.

11.08.2020

Present: Learned APP for the State through V/C

Shri Dev Rishi, learned counsel for the accused thorough V/C for accused
S. 8. Dagar

None for accused Sanjeev Yadav

It is stated by the learned counsel for the accused S. S. Dagar that he has not
received the copy of challan.

Heard.

10 is directed to supply the copy of charge-sheet to the accused namely S. S.

Dagar. (/
Put up on 08.12.2020 for SOD/arguments on the point of charge. =

(Babita Puniya)
MM-06, West Distict
THC, Qg”uﬂlg,i%iﬂm
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ltem No. [ Y
FIR No. 186/2019

PS: Munclka
New Case No. 7003/2019

Earlier all the matters were adjourned en-bloc purswant to the directions
passed by the Hon'hie High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts

have been directed to take up all the cases listed before them through
videoconferencing exeept the cases wherein evidence is to be recorded.

11.08.2020

Present: Learned APP for the State through V/C

None for the accused
Court is convened through V/C from residence office.

File perused. Perusal of the file reveals that matter is at the stage of prosecution
evidence. Therefore, matter stands adjourned in view of the above mentioned
office order issued by the Hon'ble High Court of Delhi.

Put up on 08.12.2020 for RPE. L'/

(Babita Puniya)
MM-006, West District
THC, Delhi/11.08.2020
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Item No. 15

CC No. 819/1/2013
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid loek-down.
Now. vide office order no. 26/DUC/2020 dated 30.07.2020, District Courts

have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

11.08.2020

Present: Shri S. M. Jamal, learned counsel for the complainant through V/C

Court is convened through V/C from residence of fice.

File perused. Perusal of the file reveals that matter is listed for pre-summoning

evidence. Accordingly, maticr stands adjourned in view of the office order jssued
by the Hon’ble High Court of Delhi.

.-".
-
-

Put up on 08.12.2020 for PSE.

(Babita Puniya)
MM-06, West District
THC. Delhi/11.08.2020
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Item No. 16
State vs. Sanchit Tanwar

FIR No. 1572011
PS: Mundha

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Honble High Court of Delhi from time (o time amid lock-dowan.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been dirccted to take up all the cases listed before them throngh
videoconferencing except the cases wherein evidence is to be recorded,

11.08.2020
Present: Learned APP for the State through V/C
None for the accused
Court is convened through V/C from residence office,

File perused. Perusal of the file reveals that matter is at the stage of prosecution
evidence. Therefore, matter stands adjourned in view of the above mentioned
office order issued by the Hon'ble High Court of Delli.

Put up on 08.12.2020 for RPE, M P
-

(Babita Puniya)
MM-06, West District
THC, Delhi/11.08.2020
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ltem J"'ar .18

FIR No. 8472013
PS: Mundka

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the eases wherein evidence is to be recorded.

11.08.2020
Present: Learned APP for the State through V/IC
None for the accused
Court is convened through V/C from residence office.

File perused. Perusal of the file reveals that matter is at the stage of prosecution
evidence. Therefore, matter stands adjourned in view of the above mentioned
office order issued by the Hon'ble High Court of Delhi.

Put up on 08.12.2020 for RPE.

{Ilill}iiii-i’lltti}'fl}
MNM-06, West District
THC, Delhi/11.08.2020
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Item No. 19

FIR No. 201/2014

PS: Muncka
New Case No. 64244/2016

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DIIC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the eases wherein evidenee is to be recorded.

11.08.2020

Present: Learned APP for the State through V/C
None for the accused
Court is convened through V/C from residence office.

File perused. Perusal of the file reveals that matter is at the stage of prosecution
evidence. Therefore, matter stands adjourned in view of the above mentioned

office order issued by the Hon’ble High Court of Delhi. L/
Put up on 08.12.2020 for RPE.
(Babita Puniya)

MM-06, West District
THC, Delhi/11.08.2020
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Item No. 20

FIR No. 878/2015
PS: Hari Nagar
New Case No. 69736/2016

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

11.08.2020
Present: Learned APP for the State through V/C
None for the accused
Court is convencd through V/C from residence office.

File perused. Perusal of the file reveals that matter is at the stage of prosecution
evidence. Therefore, matter stands adjourned in view of the above mentioned

office order issued by the Hon'ble High Court of Delhi. fl"
Put up on 08.12.2020 for RPE. il

(Babita Puniya)
MM-06, West District
THC, Delhi/11.08.2020
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ftem No. 21

FIR No. 431/2016
PS: Hari Nagar
New Case No. 6077/2017

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts

have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

11.08.2020

Present: Learned APP for the State through V/C

None for the accused
Court is convened through V/C from residence office.

File perused. Perusal of the file reveals that matter is at the stage of prosecution
evidence. Therefore, matter stands adjourned in view of the above mentioned
office order issued by the Hon’ble High Court of Delhi.

-

Put up on 08.12.2020 for RPE. D_,/
(Babita Puniya)
MM-06, West District
THC, Delhi/11.08.2020
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lem no, 22

FIR No. 18272018
'S: Mundka
New Case No, 56592018

Earlier all the matters were adjourned en-hloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lockedow n.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the enses listed before them through
videoconferencing except the enses wherein evidenee is to be recorded.

11.08.2020
Present: Learned APP for the State throu ch V/IC
None for the accused
Court is convened through V/C from residence office,

File perused. Perusal of the file reveals that matter is at the stage of prosecution
evidence. Therefore, matter stands adjourned in view of the above mentioned
office order issued by the Hon'ble High Count of Delhi, 1

Put up on 08.12.2020 for RPE.

(Babita Puniya)
MM-06, West District
THC, Delhi/11.08.2020
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Item No. 23

E-FIR No. 037046/2017

PS: Mundka

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Honble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through

videoconferencing except the eases whercin evidence is to be recorded.

11.08.2020

Present: Learned APP for the State through V/C

None for accused

Court is convened through V/C from residence office.

File perused. Perusal of the file reveals that matter W
on the last date of hearing, PE could not be recorded
also none has joined the proceedings on behal
interest of justice, no adverse order is being pass

as at the stage of PE, however,

as accused was absent, Today
[ of the accused, However, in the
ed toady against the accused.

=

Put up on 08.12.2020 for further proceedings/PL,

(Babita Puniya)
MM-06, West District
THC, Delhi/11.08.2020
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ltem No, 24
State vy, Maolud, ,*iﬂgﬂj

FIR No. 217/2014
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down,
Now, vide office order no. 26/DHC2020 dated 30.07.2020, District Courts
have been dirceted to take up all the eases listed before them through
videoconferencing cxcept the cases wherein evidence is to be recorded,

11.082020

Present: Leamed APP for the State through VC
Accused is in JC

Court is convened through V/C from residence office,

File perused. Perusal of the file reveals that matter is at the stage of PE. However
020 for rehnumai of the accused.

used on the next date of hearing,

L

(Babita Puniva)

MM-06, West District

THC, Delhi’| 1.08.2020
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since accused is running in J/C, put up on 24.08.2
Jail Superintendent is directed to produce the ace
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Misc., application

PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant (o the
passed by the Hon'ble High Court of Delhi from time
Now, vide office order no. 26/DHC/2020 date
have been directed to take up all the ¢
videaconferencing except the cases whe

directions
to time amid lock-down,
d 30.07.2020, Distric Courts
ases listed before them

through
rein evidence is to be recorded,

11.08.2020

Present: Learned APP for (he State through V/C

SI Pankaj Parashar, PS Hari Nagar through V/C
Learned counsel for the

applicant
Deputy Superintendent, Jail no. 8/9 through v/C
Applicant is stated to be lodged in Jail no. 8/9.
Vide this application, applicant has, inter-

alia, sought direction for preservation of
the CCTV footage installed in Ward No. |

2, Jail No. §/9.
Court is convened through V/C from residence office.
Heard. Application perused.

Afier some arguments, Deputy Superintendent seeks some time to file the

reply.
Heard. Allowed,
Let the same be filed by next date of hearing,
Put up on 24.08.2020 through V/C for further proceedings. 9
-
(Babita Puniya)

MM-06, West District
THC, Delhi/11.08.2020
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Item No. 25

CT No. 1357/2019
PS: Hari Nagar

Earlicr all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been dirceted to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

11.08.2020
Present: None

Court is convened through V/C from residence office.

0
File perused. Perusal of the file reveals that matter is at the stage cﬁpre-summnning

evidence. Hence, the same stands adjourned in view of the above mentioned office
order issued by the Hon’ble High Court of Delhi. &//

Put up on 08.12.2020 of PSE.

(Babita Puniya)
MM-06, West District
THC, Delhi/11.08.2020

qaYe gi-id

Ms, BABITA PUNTTA
KRR Eoalasn] Wi aTTi- {0

Metropg'itam Maglstrats-l

v e oA cor B L A
Wi ol Destict Room Mo, 388 TR s

T wondt e T

Tis Hovad Towrt?



State vs. Virat @ Raja & Ors

FIR Ne. 117/2019
PS: Hari Nagar

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been dirceted to take up all the eases listed before them through
videoconferencing except the eases wherein evidence is to be recorded.

[1.08.2020
Present: Learned APP for the State through V/C

Accused Virat produced (rom jail ne.3 ve""{}‘f* V(f""
Accused Sumit not produced from J/C

Court is convened through V/C (CISCO WEBEX) from residence office.
File perused.

Let an explanation be called from the Ahlamd regarding compliance of the
previous order.

Put up on 25.08.2020 through V/C for purpose fixed.

Since Assistant Ahimad is running absent since long, concerned Naib Cnurt IS
directed to help the Ahimad in issuance of process,

-~

(Babita Puniya)
MM-06, West District
THC, Delhi/11.08.2020
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[tem No. 26

CT No. 32/2019

PS: Mundka

tarlier all the matters were adjourned en-bloce pursuant to the directions
passed by the Honble High

Court of Delhi from time (o time amid lock-down,
Now, vide office order

no. 26/DHC2020 dated 30.07.2020, District Courts
have been directed to take up all the case

videocon(erencing except the eases wherein ev

11.08.2020

s listed before them through
idence is to be recorded.

Present: Learned APP for the State through V/C
Accused is in I/C
Court is convened through V/C from residence office,

File perused. Perusal of the file reveals that matter is at the stage PE

Put up on 25.08.2020 for relmunai as accused is in J/C,

Jail Superintendent is directed to produce the accused through V/C on next date of
hearing.

i

(Babita Puniya)

MM-06, West District

THC, Delhi/11.08.2020
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FIR No. 99/2020
PS: Mundka

Earlier all the matters were adjourned en-bloe pursuant to the directions
passed by the Hon’ble High Court of Delli Frem time to time amid lock-down,
Now, vide office order no. 26/DIHC/2020 dated J0.07.2020, District Courts
have been dirceted to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

11.08.2020

Present: Learned APP for the State through V/C
Dharmender s/o Shri Mahesh from Jail No. 3 through V/C
Romil not produced from J/C

Court is convened through V/C [rom residence office.
Heard. File perused.
Let 10 be summoned for next date of hearing.

Jail Superintendent is also directed to produce accused Romil on the next date of
hearing.

Put up on 25.08.2020 through V/C for further proceedings.

(Babita I’uni:ru}f_ -
MM-06, w%]l;isgrict
THC, Delhi/11.08.2020
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FIR No. 32672020
P'S: Hari Nagar

Earlier all the matters were adjourned en-bloc pursuant to the directions
passed by the Hon"ble High Court of Delhi from time to time amid lock-down,
Now, vide oflice order nos 260D00C72020 dated 30072020, Thstrict Courts
have been dhirected to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recorded.

11082020

Present: Leamed APP for the State through V/C
None for accused and complainant

Court is convened through V/C from residence office,

Process not issued by the Ahlmad. He is directed to file an explanation in this

regard

Put up on 26,08.2020 for purpose fixed.

(

(Ihhit}t‘tmi}f&i
MM-06, West Distnct
THC, Delhi/11.08.2020
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Item No. 3.
State vs. Anand Singh (@ Nandu

FIR No. 000205/2018
PS: Hari Nagar

Farlier all the matters were adjourned en-bloc pursuant to the directions passed by
the Hon'ble High Court of Delhi from time to time amid lock-down. Now, vide
office order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconlerencing
except the cases wherein evidence is to be recorded.

11.08.2020
Present: Learned APP for the State through V/C
None for the accused
Court is convened through V/C from residence office.

File perused. Perusal of the file reveals that vide last order, NBWs were directed to
be issued against the accused, however, the same could not be issued due to lock
down.

Put up on 08.12.2020 for purpose fixed. i
(Babita-Puniya)
MM-06, West District
THC, Delhi/11.08.2020
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Item No. 7
Dharamvir vs, Stunjay

PS: Mundka
CC No. 63772019

Earlier all the matters were adjourned en-bloe pursuant to the directions passed by
the Hon'ble High Court of Delhi from time to time amid lock-down. Now, vide
office order no. 26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through videoconferencing
except the cases wherein evidence is to be recorded.

11.08.2020
Present: None for the com plainant

Court is convened through V/C from residence office,

File perused. Perusal of the file reveals that even on the last date of hearing, none
had appeared on behalf of the complainant. Toady also none has joined the

proceedings on behalf of the complainant. In view of the same, matter, stands
adjourned for 08.12.2020. /

(Babita -LI.;I‘-IT\/."J]
MM-06, West District
THC, Delhi/i 1.08.2020
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State vs. Yatish

FIR No, 128720
PS: Har Nagar

Earlier all the matters were adjourned en-bloe pursuant to the dircctions
passed by the Lon'ble High Court of Delhi from time to time amid lock-down.
Now, vide office order no. 26/DIC2020 dated 30.07.2020, District Courls
have been directed to take up all the cases listed before them through
videoconferencing exeept the cases wherein evidence is to be recorded.

11.08.2020 at 04:33 p.m.

Present: Learned APP for the State through V/C
Accused Yatish not produced from jail

Court is convened through V/C from residence office. &/ 4

Put up on 18.08.2020 for purpose fixed.
(Babita Puniya)
NMM-06, West District
THC, Delhi/11.08.2020
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